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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 16th December, 2025

No. HHC/Admn. 16(21)75-V.—Hon'ble the Chief Justice, in exercise of the powers vested
in him u/s 139(b) of the Code of Civil Procedure, 1908, Section 333(1) (b) of the Bharatiya Nagarik
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Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Sh. Rakesh Raghuvanshi (HIM/48/1999),
Advocate, as Oath Commissioners for the High Court of Himachal Pradesh, Shimla for a period of
two years with immediate effect for administering oaths and affirmations on affidavits to the
deponents under the aforesaid Codes and Rules.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 20th December, 2025

No. HHC/GAZ/1-15/73-V—In partial modification to this Registry Notification No.
HHC/GAZ/1-15/73-V-2639-54, dated 24-01-2025, Selection Grade of Rs. 163030-219090, is
granted to Sh. Dole Ram Thakur, District and Sessions Judge (Retired) w.e.f. 02-06-2020 instead of
01-01-2020 and he shall be called as "Selection Grade District Judge".

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 20th December, 2025

No. HHC/Adnm.6 (23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare Sr. Civil Judge-cum-JMFC, Court no. 2, Mandi as Drawing and Disbursing Officer in
respect of the Court of Civil Judge-cum-JMFC, Jogindernagar and also the Controlling Officer for
the purpose of salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid
Court under Major head "2014 Administration of Justice" till Ms. Megha Sharma, Civil Judge-cum-
JMFC, Jogindernagar returns from leave.

By order,

Sd/-
Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 19th December, 2025

No. HHC/Estt.3(677)/2009.—01 day’s earned leave for 05-12-2025, is hereby sanctioned,
ex-post-facto, in favour of Shri Yashwant Singh Chauhan, Secretary of this Registry.

Certified that Shri Yashwant Singh Chauhan has joined the same post and at the same
station from where he had proceeded on leave after expiry of the above leave period.

Certified that Shri Yashwant Singh Chauhan would have continued to officiate the post of
Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 20th December, 2025
No. HHC/Estt.3(761)/2010.—13 days earned leave on and with effect from 15-12-2025 to
27-12-2025, with permission to prefix second Saturday and Sunday fell on 13-12-2025 &
14-12-2025 and suffix Sunday falling on 28-12-2025, is hereby sanctioned in favour of Shri
Chaman Lal Sharma, Court Master of this Registry.

Certified that Shri Chaman Lal Sharma is likely to join the same post and at the same
station from where he proceeds on leave, after expiry of the above leave period.

Certified that Shri Chaman Lal Sharma would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 20th December, 2025

No. HHC/GAZ/1-15/73-V.—In partial modification to this Registry notification No.
HHC/GAZ/1-15/73-V-2639-54, dated 24-01-2025, Selection Grade of Rs. 163030-219090. is
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granted to Sh. Yogesh Jaswal, District and Sessions Judge. Sirmaur District at Nahan w.e.f.
02-02-2020 instead of 01-01-2020 and he shall be called as "Selection Grade District Judge".

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 20th December, 2025
No. HHC/GAZ/1-15/73-V.—In partial modification to this Registry notification No.
HHC/GAZ/1-15/73-V-2655-71. dated 23/24-01-2025, Super Time Scale of Rs. 199100-224100, is

granted to Sh. Yogesh Jaswal. District and Sessions Judge. Sirmaur District at Nahan w.e.f.
02-02-2024 instead of 01-08-2023 and he shall be called as ""Super Time Scale District Judge".

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 20th December, 2025
No. HHC/GAZ/14-410/2020.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 03 days’ commuted leave w.ef 10-11-2025 to 12-11-2025 in favour of
Ms. Priyanka Devi, Civil Judge-cum-JMFC, Anni, H.P.

Certified that Ms. Priyanka Devi had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Priyanka Devi would have continued to hold the post of the Civil
Judge-cum-JMFC, Anni, but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Dated, the 23rd December, 2025
No. HHC/Admn.6 (20)/77-XXII.—In supersession of this Registry Notification
No.HHC/Admn.6(20)/77-XX11-38622-48 dated 10/11-11-2025, the Hon'ble High Court of
Himachal Pradesh has been pleased to order to re-fix the Court working days of the High Court
from 210 to 213 for the calendar year, 2026.
By Order of Hon'ble the Chief Justice and Hon'ble Judges

Sd/-
Registrar General

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 24th December, 2025
No. HHC/Estt.3(726)/2010.—04 days earned leave on and with effect from 24-12-2025 to
27-12-2025, with permission to suffix Sunday falling on 28-12-2025, is hereby sanctioned in
favour of Smt. Hem Lata, Secretary of this Registry.

Certified that Smt. Hem Lata is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above leave period.

Also certified that Smt. Hem Lata would have continued to officiate the same post of
Secretary but for her proceeding on leave.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 24th December, 2025
No. HHC/Estt.3(868)/2014.—05 days earned leave on and with effect from 29-12-2025 to

02-01-2026, with permission to prefix Sunday falling on 28-12-2025, is hereby sanctioned in
favour of Shri Anant Parihar, Court Master of this Registry.



9966 ST, fRATeeT U<el, 08 STHaN], 2026 /18 U, 1947

Certified that Shri Anant Parihar is likely to join the same post and at the same station from
where he proceeds on leave, after the expiry of the above leave period.

Certified that Shri Anant Parihar would have continued to oficiate the same post of Court
Master but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 24th December, 2025

No. HHC/Estt.3 (406)/95-11.—03 days commuted leave w.e.f 01-12-2025 to 03-12-2025,
is hereby sanctioned, ex-post-facto, in favour of Shri Gopal Sawroop Kaushal, Deputy Registrar of
this Registry.

Certified that Shri Gopal Sawroop Kaushal has joined the same post and at the same station
from where he proceeded on leave, after expiry of the above leave period.

Certified that Shri Gopal Sawroop Kaushal would have continued to officiate the same post
of Deputy Registrar but for his proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 26th December, 2025

No. HHC/GAZ/14-307/09-1.—Hon'ble the Chief Justice has been pleased to grant 15 days
earned leave w.e.f. 26-12-2025 to 09-01-2026 with permission to prefix 25-12-2025 being gazette
holiday and suffix 10-01-2026 & 11-01-2026, being Second Saturday & Sunday, in favour of
Ms. Kanika Chawla, Additional District and Sessions Judge, Fast Track Special Court (POCSO),
Solan, H.P.

Certified that Ms. Kanika Chawla is likely to join the same post and at the same station
from where she proceeds on leave, after expiry of the above period of leave.
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Also certified that Ms. Kanika Chawla would have continued to hold the post of Additional
District and Sessions Judge, Fast Track Special Court (POCSO), Solan, H.P., but for her
proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated, the 26th December, 2025

No. HHC/Admn.6 (23)/74-XVIIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Additional District and Sessions Judge (II), Solan, H.P. as Drawing and Disbursing
Officer in respect of the Courts of Additional District and Sessions Judge, Fast Track Special Court
(POCSO0), Solan and also the Controlling Officer for the purpose of salary, T.A. etc. in respect of
Class II to IV establishments attached to the aforesaid Courts under Major head "2014
Administration of Justice" during the earned leave period of Ms. Kanika Chawla, Additional
District and Sessions Judge, Fast Track Special Court (POCSO), Solan w.e.f. 26-12-2025 to
09-01-2026 with permission to prefix 25-12-2025 being Gazetted holiday and suffix 10-01-2026 &
11-01-2026 being Second Saturday & Sunday or till she returns from leave.

By order,

Sd/-
Registrar General.

MEDICAL EDUCATION & RESEARCH DEPARTMENT
NOTIFICATION
Shimla-2, the 3rd January, 2026

No.: 40332(Year-2021).—In order to ensure a peaceful, healthy and congenial environment
in medical and health institutions of the State, it is essential that all individuals working in or
visiting such institutions adhere to proper ethical standards of behavior.

Though, the National Medical Commission (NMC) and other regulatory bodies have
already issued various guidelines/instructions governing ethical conduct in medical and health
institutions yet concerns and suggestions have been received from various sections of society,
emphasizing the need for comprehensive, uniform and clearly defined ethical guidelines to regulate
the conduct and behavior of all stakeholders present in medical and health institutions.
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Accordingly, with a view to framing guidelines, Standard Operating Procedures (SoPs) and
necessary instructions on ethical conduct and etiquette, the Government hereby constitutes a
Committee comprising the following members: —

I\SIL.. Designation of the Officer(s)/ Official(s) Role/ Position
1. Director, Medical Education & Research, Himachal Pradesh | Chairperson

2. Principal, IGMC Shimla Member Secretary
3. Director, Health Services, Himachal Pradesh Member

4, Director, Dental Health Services, Himachal Pradesh Member

5. Additional/Joint Director, DME&R, Himachal Pradesh Member

6. Additional/Joint Director, DHS, Himachal Pradesh Member

7. Additional/Joint Director, IGMC Shimla Member

8. Principal, Dr. RKGMC Hamirpur Member

9. Principal, Dr. RPGMC Tanda Member

10. | Principal, SLBSGMC Nerchowk, Mandi Member

11. | Medical Superintendent, IGMC Shimla Member

12. | Medical Superintendent, AIMSS Chamiana Member

13. | CEO-AMRU Nerchowk, Mandi Member

The aforesaid Committee shall submit its recommendations, alongwith detailed Standard
Operating Procedures (SoPs), to the Government for approval within a period of 15 days from the
date of issuance of this order.

By order,

Sd/-
Secretary (Health).

TOURISM & CIVIL AVIATION DEPARTMENT
NOTIFICATION
Shimla-02, the 23rd December, 2025
No. TSM-F(6)-2/2015-111-L.—In Exercise of the powers conferred upon him under Section

7(1) of the Right to Fair Compensation and Transparancy in Land Acquisiton, Rehabilitation and
Resettlement Act, 2013, the Governor of Himachal Pradesh is pleased to constitute the
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Multidisciplinary Expert Group for appraisal of Social Impact Assessment report relating to the
acquisition of land for the development of Greenfield Airport at Nagchala, District Mandi as
under:—

SI. Description Names
No.
1. | Chairman Deputy Commissioner, Mandi

One Official Member Additional/Joint Director, Lal Bahadur Shastri, Govt.
Medical College, Ner Chowk, District Mandi.
3. | Two non official Social |1. Mr. Vinod Kumar, Assistant Professor (Sociology), VGC

Scientists. Mandi.
2. Ms. Heena, Assistant Professor (Sociology), VGC Mandi,
Distt Mandi (H.P.).
4. | Two Representatives of |1. Sh. Shyam Lal s/o Late Sh. Narpat Ram, Village
Gram Panchayat. Chaugan, P.O. Bhangrotu, Tehsil Balh, Distt. Mandi

(Member Nagar Parishad Ner Chowk).

2. Sh. Lalit Kumar s/o Sh. Amar Singh, Village Kheuri
Dom, P.O. Rajgarh, Tehsil Balh, District Mandi [BDC
Member (Rajgarh Ward) BDC Balh].

5. Two Experts on |1. DRO, Mandi

Rehabilitation. 2. Tehsildar, Balh, District Mandi
6. | Technical Expert in the |District Tourism Development Officer, Mandi
Subject.

The aforesaid Expert Group will act as an independent multi-disciplinary group, to evaluate
the Social Impact Assessment report submitted by the Social Impact Assessment Unit for carrying
out the purposes of the Act ibid of the Project i.e. development of Greenfield Airport at Nagchala,
District Mandi. The Expert Group shall make specific recommendations within two months from
the date of its constitution, to the Government as provided under sub-section (4) & (5) of Section 7
of the Right to Fair Compensation and Transparancy in Land Acquisiton, Rehablitation and
Resettlement Act, 2013.

The Department of Tourism & CA shall bear the TA/DA and sitting expenses of the
members.

By order,
Sd/-

(DEVESH KUMAR),
Principal Secretary (Tourism & CA).

In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Santosh Soharu

Versus
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General Public

Notice to the General Public.

Smt. Santosh Soharu d/o Sh. Partap Singh, r/o Village Kot, P.O. Balh Bihal, Tehsil Dhatwal
at Bijhari, Distt. Hamirpur (H.P.) at present w/o Sh. Rakesh Kumar, r/o Vill. & P.O. Sohari, Tehsil
Dhatwal at Bijhari, Distt Hamirpur (H.P.) has applied in this office for the entry of her date of birth
which has taken place on 03-03-1966 but due to ignorance, the same could not be entered in the
record of Gram Panchayat Balh Bihal. The applicant in support of the facts of the event has
submitted the requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 03-03-1966, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of notice, if no objection is received from any person regarding the date of birth which
is 03-03-1966 the same will be registered accordingly.

Issued under my hand and seal of the court on 26-12-2025.

Seal. Sd/-
Executive Magistrate,

Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Bimla Devi

Versus

General Public
Notice to the General Public.

Bimla Devi d/o Shaligram, Village Garari, Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.)
has applied in this office for the entry of her date of birth, which has taken place on 01-01-1941,
but due to ignorance the same could not be entered in the record of Gram Panchayat Bijhari. The
applicant in support of the facts of the event has submitted the requisite documents and the same
have been perused accordingly.

General public is hereby informed through this notice that if it anyone has any objection
regarding the entry of date of birth of the applicant i.e. 01-01-1941, they can either in person or
through counsel can file their objections before the undersigned within a period of 30 days from the
date of publication of this notice, otherwise matter shall be proceeded further accordingly.
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Issued under my hand and seal of the court on 20-12-2025.

Seal. Sd/-
Executive Magistrate,

Dhatwal at Bijhari,

District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Santosh Kumari
Versus
General Public
Notice to the General Public.

Smt. Santosh Kumari d/o Sh. Udham Singh, r/o Village Kachhwin, P.O. Sohari, Tehsil
Dhatwal at Bijhari, Distt. Hamirpur (H.P.) at present w/o Sh. Parkash Chand, r/o Village Paplohal
Brahmana, P.O. Dandwin, Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.) has applied in this
officers for the entry of her date of birth, which has taken place on 22-03-1963, but due to
ignorance, the same could not be entered in the record of Gram Panchayat Dandwin. The applicant
in support of the facts of the event has submitted the requisite documents and the same have been
perused accordingly.

General public is hereby informed through this notice that if any person is having any
objection regarding the entry of date of birth of the applicant which is 22-03-1963, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of birth
which is 22-03-1963, the ssame will be registerd accordingly.

Issued under my hand and seal of the court on 27-12-2025.
Seal. Sd/-
Executive Magistrate,

Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Vandana Devi



9972 ST, fRATeeT U<el, 08 STHaN], 2026 /18 U, 1947

Versus

General Public
Notice to the General Public.

Smt. Vandana Devi d/o Raju Ram, Village Sathwin, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) has applied in this office for the entry of his birth event which has taken
place on 01-10-1975, but due to ignorance it could not be entered in the record of Gram Panchayat
Sathwin, In this regard, the applicant Vandana Devi has submitted the requisite document
mentioning her date of Birth i.e. 01-10-1975.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant Vandana Devi i.e.01-10-1975, they can either in
person or through counsel can file their objections before the undersigned within a period of
30 days from the date of publication of this notice, otherwise the matter shall be proceeded further
accordingly.

Issued under my hand and seal of the court on 30-12-2025.

Seal. Sd/-
Executive Magistrate,

Dhatwal at Bijhari,

District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Sarla Devi
Versus
General Public
Notice to the General Public.

Sarla Devi d/o Sita Ram, Village Sohari, Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.)
has applied in this office for the entry of her birth event which has taken place on 04-12-1963, but
due to ignorance it could not be entered in the record of Gram Panchayat Sohari. In this regard, the

applicant Sarla Devi has submitted the requisite document mentioning her date of birth i.e.
04-12-1963.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant Sarla Devi i.e. 04-12-1963, they can either in
person or through counsel can file their objections before the undersigned within 30 days from the
date of publication of this notice, otherwise the matter shall be proceeded further accordingly.
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Issued under my hand and seal of the court on 30-12-2025.

Seal. Sd/-
Executive Magistrate,

Dhatwal at Bijhari,

District Hamirpur (H.P.).

Office of the Assistant Collector 1st Grade, Tira Sujanpur, District Hamirpur,
Himachal Pradesh

PUBLIC PROCLAMATION

Bearing Case No. Dated
38/P/T/2025 26-08-2025

(Under Section 123 of the Himachal Pradesh Land Revenue Act, 1954), whereas an application for
partition of land (Hukman) has been filed by Sh. Rajat Katna s/o Sh. Sansar Chand, r/o Village
Panoh, P.O. Chouri, Tehsil Sujanpur, District Hamirpur (H.P.) before the Court of Tehsildar AC 1st
Grade, Sujanpur.

The Land in Question is detailed as under:

Khata No. 173, Khatauni No.185, Khasra No. 1107, Area 03 Kanal 02 Marlas, Situated at
Mohal Panoh, Hadbast No. 61/11, Tehsil Sujanpur, District Hamirpur (H.P.).

Sh. Rajat Katna s/o Sh. Sansar Chand, r/o Village Panoh, P.O. Chouri, Tehsil Sujanpur,
Distt. Hamirpur, H.P. Mobile No. 9023250271 . .Applicant.

Versus

All r/o Village Panoh, P.O. Chouri, Tehsil Sujanpur, Distt. Hamirpur, H.P. namely:
1. Roshan Lal s/o Jai Gopal s/o Narain Dass, 2. Rajeshwar Singh, 3. Rajnish Kumar, 4. Rajeev
Kumar, 5. Akhilesh Kumar, 6. Smt. Bimla Kumari w/o Piar Chand, 7. Pritam Singh alias Pritam
Chand s/o Jaishi Ram, 8. Harman Singh, 9. Mahinder Singh, 10. Hakam Chand alias Hakam Singh,
11. Krishan Chand (son of Ajudya Dass), 12. Hari Chand, 13. Duni Chand, 14. Rattan Chand,
15. Ram Prakash, 16. Mahinder Singh (Son of Gopi Chand), 17. Smt. Biyasan Devi w/o Mehar
Chand alias Hamir Chand, 18. Umesh Kumar, 19. Rakesh Chand s/o Jai Kishan s/o Dulo Ram
alias Dulha, 20. Smt. Bimla Devi w/o Lal Chand alias Shuru, 21. Bhuga Ram, 22. Rehu Ram (Son
of Taro Devi), 23. Rup Lal s/o Ram Singh, 24. Piar Chand s/o Ramu, 25. Bhagirath, 26. Ramesh
Chand, 27. Pritam Chand alias Pritam Singh, 28. Kuldeep alias Kuldeep Chand s/o Sunku Ram,
29. Vikram Chand, 30. Sanjay Kumar (Son of Jogi Dass), 31. Rakesh Kumar, 32. Rajesh Kumar,
33. Vinod Kumar, 34. Smt. Seema Devi (daughter), 35. Smt. Bimla Devi w/o Jagat Ram, 36. Amar
Singh s/o Khazana, 37. Suresh Kumar, 38. Ajay Kumar, 39. Anil Kumar (Son of Shakti Chand),
40. Nek Ram, 41. Bihari Lal, 42. Basant Ram, 43. Suhru Ram (Son of Nandu), 44. Amit Kumar,
45. Smt. Anju, 46. Smt. Amit Bala, 47. Smt. Anu Bala (daughter), 48. Smt. Kanta Devi w/o Babu
Ram, 49. Desh Raj, 50. Rakesh Kumar, 51. Smt. Shakeuntla Devi (daughter), 52. Smt. Dalumbhi
Devi w/o Nandu, 53. Smt. Veena Devi w/o Ramesh Chand, 54. Baldev, 55. Basu Dev (Son of
Jagta), 56. Naresh Kumar, 57. Dinesh Kumar, 58. Rajinder Kumar, 59. Smt. Sukanya Devi w/o
Bihari Lal, 60. Smt. Gayatri Devi d/o Bansi Lal, 61. Kuldeep Chand s/o Nanak Chand

. .Respondents.
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All concerned persons and co-sharers are hereby informed that the above case has been
fixed for hearing and objections on 17-01-2026 in the court of Tehsildar AC 1st Grade, Sujanpur.
Any person having any objections, claim or interest in the above mentioned land may appear in
person or through a duly authorized representative and file objections on or before the said date.
Failing which, the case shall be proceeded ex-parte as per law.

Seal. Sd/-
Tehsildar AC / Naib Tehsildar AC,
Sujanpur, District Hamirpur (H.P.).
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ST fdih 27—12—2025 B ™R THER T AIER <RI g§RT SR fbar T |
AR | FEIeIRT / —
BRIBRT TUSIEBNI,

dedTel dreel, fTer #ust (fRovwo) |

9 IETAT FRABR TUSIRIGRN, deNdla dica, Riar #vs, e e
T TR ¢ 22 /2025 TRIG ARGJ3TT: 22—12—2025 JMTHI TRIG : 22—01—2026

ST T <) gAT &0 weiaH BT Uil s A ¥, ardl id ured, STHER |Igie,
qeTe diee, Rar Aust (Rodo - oot |
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T

I ST et |

v —umefHT—u3 SR GRT 13(3) 574 Ud Jg USidRYT M1, 1960.

JfAT—UF A 9 S A /g USRI &6l $HR IR S¥ABR |

ST T <l GAT i U BT Uoll S Wb I, R g ured, STdheR A8,
qgdlel dreefl, Rar #vet (fRovo) < g9 =raTerd # weiA-Ud iR wR e fhar 2 5
grfear &1 99 ar <dt 9 ST feAid 08—09—1981 © <ifths WIS &1 A 9 S ARG dRAI8
P Rors d Tof 781 B | 3Id: U UarId d_-Ig d DT ¥ 9 o9 fafdr dofieror feam Sa |

greiAT—u # yifefar @1 A9 a1 <dl @ S QA6 08—09—1981 BT USIIBRUT TG HRA
IR AT AT DI Yfdaral 91T &, g 319 STIcl Dl FHT ARiTel AR 994 81 ©

31d: S SIABR & AeIH W GiUd (BT Sirar € 6 PR (B Aafdd o1 wifeiar &1 9M 9
S0 fafr am darad dRAIE § UOleRUT IR IS ATURT B 9 9 59 IR § RN &
|qHe faIdh 22—01—2026 P UK 11.00 dol qb AT THH Y4 AT T IHIATT BIOR BT
3T U&7/ QoIS U1 R AHhd & | 9 WR BIMOR 7 M @ IR § UhadRbl HRIAE! Md
o ST g genfad smew utRd fhy Sme |

AT f&AId 27—12—2025 BT AR &R T HIR 3TETerd FINENIN fopar T |

787 | FARIRT / —
PRIBRT TUSIRIBNI,
dedld dical, RNTar v, fqrad ueer|

9 ISTAd PRIBR! IUSIGRI, dedid dical, Niar qve), f{ame vyew

ffRIeT %R ¢ 21 /2025 ARIG HRGJ3TT: 22—12—2025 ST IRIG : 22—01—2026

ST e <4l PR s aRg XM B uoil A v R¥E, ARl Wa oo, SThER

AT, A8 dlea, Rter dqvel (fRovo) - yTfeT |
I

3 Sl T |

o —umeiT—95 SR GRT 13(3) 574 UG Jg USHHROT MR, 1969.

UIRIA—Ud ™ g S Y /& USHHROT G5l B IR SHIBK |

ST I <4l A S §g M BT uo 8 v R, ARl W oererEn, SThER
WA, Tedle dicell, foTer Avel (fRovo) 7 39 =ATerd # YriF—ua JoiR &R aed fdHar 2
fo il &1 9™ Aren <@ 9 S A6 13—09—1945 B <ifded WIfdam &1 9\ 9 < dEmId
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AT & Reapte ¥ ool T8l B 3G UM 90 IR § 96T 91 T ofF (Ifd gofiexor faar
ST |

yreiT—u= H wifefar &1 AW e <t 9 9T fRATE 13—09—1945 BT UOIHRUT GOl B
IRT T AT BT UfTard! a7 aT 8, Ffch MF SIaT $I FA- e ARIRGA] |9d 78l & |

31d: S SIABR & AregH W Jiod (HA1 Srar € 6 PR (B Aafdd o1 wifeiar &1 9@ 9
S fAfY 99 Yo aRITT | USNRRT IR Blig AMURT B O 9 59 IR H IEEWRN b
|He fAd 22—01-2026 P UT: 11.00 o dPb AT SHA Yd [T AT ddhlelad BRI
3O TeT / QRIS U R Ahd & | T WR BIOR 7 A B IR H UHRHBT HRIATE! A H
o STl g genfad smew utRd fhy e |

ST f&AId 27—12—2025 BT AR &R T HIER 3METerd FINENIN fopar T |

v | FXARIRT / —
PRIBRT TUSIEIBNI,
dedld dical, RNTar v, feqrad ueer|

§ ISTAd Y AEUIaGR U9 SRIGRN SUSIUPRI, Tedld gaiTR,
et 7v8), fEaraa e

P TN : 78 /THOSI0 / 2025 IRIg UelY : 09—02—2026
2 HIgHE ghdlel g A1 gHANS 3gHe, AR Ma €96, STPER des, dedid
goX TR, fSterm AvSt (fBovo) - gray |
ERIG|
SICACERI| BEIREISE
ST JHEAL—STH Td HJ USHDHROT I, 1969 BT URT 13(3) & T8 oI (A & USIDHROT
&l
SIABR / JET AT

2 HIgHE ghdlel A A gAANS 3EAE, AR Md €M, STHER des, dedidl
FoRTR, e #vel (fRo¥o) 4 URFA-YF W &R Jad [HA1 fF I@eT oW fAw
05—06—1968 &I I S, TI0 HIs, Tedlcl GravTR, RTar #vel f2owo ¥ g & fobg bl
FHRUFY T A w1 goieReT FRfa T v §RE @ e H gof 7 8 9aT 7|
31T ST AT &1 GoliaRoT SR IR 31eeT uIRd fhd STy |

q8 UGNV GAalE ©d fQTid 09-02—2026 B GHW FewR H [ARET 2 e
Hd ARV BT 59 AR /P GG gRT Jod fear o € b afe fedl aafdd &1 a1 ua
P 30 o A USHHRUT R Blg AMIRT AT VARSI & df I8 f&ih 09—02—2026 BT FETEAERT
DI IACTAT H AATATT AT FhTeAd MBI U IMURT o HRAT Fhell © | IRSIHOR Dl JR H
UhRBI HIIATEl el # ol SRIT @ urefi & o fafYr fadies 05—06—1968 &1 USiiaxor
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S UG & Uollxvl JMfAfTH, 1969 @1 €RT 13(3) & 3T UM UARId §RIg & g H
IO AR B ASY YIRT FR Y A |

Aot i 25—12—2025 ®I AR EWER T HIE 3leTerd SR STRT fobar 13 |

ATER | EIETRT / —
HTIIDBRNT USRI,

el g iR, fterr #vel, fRArae ueen |

g I7TeI g TBUIAGR G PRGN SUSIEGN], dediid oo,
fSrem wos, fewmrae vaw

P TN ;79 /THOLI0 / 2025 TRRG U : 09—02—2026
HEHET WIqd 31 & gHdrl gde, Al 1ia e, SR be, dedld e,
STetr AU (f2ovo) Tt |
CRIk|
SICESER| - gferardl |
SHATT GHEAT—T Td g UoiimRoT AR, 1969 @1 9RT 13(3) & d8d o1 fAfy & dofravor
& |
SIABR / HZAT FAT

WeAer Wi AT 20 gAdrel gHe, Faril g 9, SThER ds, dedld ey,
e /vt (fRodo) =1 UTAT—UF UK IR I %m%ﬁs S f&sTd 09—04—1970 BT
e B, B0 Bs, dedld o, forar duel oo # 2 fog (o BRoae o= fafer
Wqﬁwwﬁzﬁwwmzﬁaﬁﬁ@ﬁaﬁqﬁwélmwﬁﬁw
TofIROT T R SR TIRG {5 |

q8 UYIRUT GAals ©d fQTid 09-02—2026 B GHW FewR H [AREd g e
Hd ARV Bl 59 AR /YT GGl gRT Jad foar o € fb afe fodl @afed @ a1 ua
P 3 o7 A USHHRUT R Blg AMIRT T TaRTST & df I8 fe-ih 09—02—2026 BT FETEATERT
PI IETSAT | SETATT IT BT B MU TART Tol Bl Fehal o | IR BIIOR B G A
UhaRBT HIIdrel 3TFe § R SRAfT dorm wifdhar @t o= fafer fasie 09—04—1970 &1 GoiiaRoT
ST Ud Hog USIhRUT ARHIH, 1969 B URT 13(3) & A=<id UM U IR & (e 4
Tof B B AR IR B AT TG |

Aot i 25122025 ®I AR EWER T A 3r&Terd SR STRT fobar 13 |

ATER | BETR / —
HTIIBNT USRI,

e g R, foterr #vel, fRArae yeen |
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9 33T ARE AEHIcaR U4 BRIGN SUSIIdHR, dedld grasTiR,
e #vS, fRarae uw

B RN ;77 /THOLI0 / 2025 TRRG U : 09—02—2026
2N TIAR 3fgAe A A Al gAdrS 3gHe, Al T e, SIPER B, dedie]
goX TR, fSterm AvSt (fZovo) 9Tl |
ERIG|
SICACERI| EIREISE
ST JHEAL—STH Td Hog USHDHROT I, 1969 BT &RT 13(3) & T8 oI Y & USHIbRoT
&l
SIABR / JEAT AT

2N TIAR 3fgHe A A1 Al gAdre 3fgde, Al 1 e, SIPER B, dedic]
xR, e |qvsr (Bowo) 1 uA—ud Wd wR I fhar 2 fb S¥9er oW fdHie
20—08—1980 I I T, S0 Hs, Tedld ok, el Avel f2odo H gam & fobg fbedl
PR o A &1 doliexer FRfd I deRd §IRIS & feld W ol 7 B T
sfeTy ST Y B7 UofiRor axet g @meer uIRa fhd o |

JE YIRU s =g faAid 00-02—2026 B EM xR # FAREa g o wd
AEIRYT Bl §9 S8R /JBI GAGT gRT o [bar Sirar & b afq fod aafdq &1 ar ey &
9 o fAf Uofiexoer aR @IS STuRy AT UaRTSl 81 o 98 fadld 09—02—2026 DI SFESIER] Bl
JETAd H ITATATT AT qHhIAd ATHR AU JAMURT Tl HRal Fhel © | IREIOR B FWd H
UHeRBI HRIAE] 3HeT § AR ST dor ureff & &= fafr faie 20—08—1980 1 USIIHRUT
S Ud Jog USIhRUT SAIH, 1969 B URT 13(3) @ A<id UM U SRS & IfHed H
TSl B D QY UIRT HR AU ST |

I feATdh 25—12—2025 BT TR SN T HIeR ITSTold gRT SINT fhar 17 |

e | BT / —
HRIBNI TSGR,
dedlel grax iR, foTer #uel, fRardel yaen |

9 IR ARE AEUIER U4 BRIGN SUSIDNI, T8dld GravT,
St 9t (fRovo)

P 0 : 80 /THOLI0 /2025 TRIG Y9 : 28—01—2026

3l ggr e B g3 A1 Ifegel THR, FaRi a9 10 ds, dedlel grav R, ST 7l
(fRowo) el |
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319 ST SCIREIC
AT GHEATL—ST Td g UoiidHRoT A, 1969 @1 &RT 13(3) @ d8d o fafY & dSiaor
=g |
SIABR / HZAT AT

2l gewe Y% JF 2l 3fegel Thy, Al a9 S0 de, dediel raviR, el 7ve)
(fRowo) =1 URMT—ua WA IR ad a1 7 & a1 o 1% 14—05—1965 BT A T STHER
s, Tedlel GavaiR, STl AUl H garl © fobq il HRU@er ST A &7 Usiievor i
UM A B @ e H gol 7 B Wbl & | gAfely S fifr &1 gSiieRel &1 ar e
R B ST |

Y YRVl GAAlg B faTid 28—01-2026 B GHW Fe TR H FR@ET g oom:
|4 AERY P 39 AR/ FAGT ERT qrd fhar oam & 6 afe fod =fda a1 uer &1 59
S Y gofieRor aR ®IS SMuRT a1 TaRT &1 9% Al 28—01—2026 Pl SR B
JETAd | ITATAAT AT IHIAAAA IMMBR U JAMURT Tl PRl FHT © | IREIOR B FWd H
UHdRBI HIIATE] A H g SR 27 refl &1 Sl f&idh 14—05—1965 &I USROS
Td g USIIRUT JAMTIH,1969 BT &RT 13(3) & SN UH YR Bie & AMeRd H Tol B
@ e TIRd & 3T ST |

3mST &A1 28—12—2025 BT WX FHIER g HIBR JQTAd H SN 1T |

AR | TERIEART / —
PRIDR] SUSTRIBN,
aedile o TR, f7etm A/usl, (fBovo) |

CHANGE OF NAME

I, Het Ram s/o Paras Ram, r/o Vill. Suha, P.O. Somakothi, G.P. Thakurthana, Tehsil
Karsog, Distt. Mandi (H.P.) declare that [ have changed my daughter's name from Hemani Thakur
to Himani Thakur. Concerned note.

HET RAM

s/o Paras Ram,

r/o Vill. Suha, P.O. Somakothi, G.P. Thakurthana,
Tehsil Karsog, Distt. Mandi (H.P.)
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CHANGE OF NAME

I, Anjana w/o Sh. Dinesh Chand, r/o Vill. Tirmali Dayar, P.O. & Tehsil Nahan, Distt.
Sirmaur (H.P.) declare that I have changed my minor daughter's name from Vaishnvi to Vaishnavi
for all purposes in future. Please note.

ANJANA

w/o Sh. Dinesh Chand,

r/o Vill. Tirmali Dayar, P.O. & Tehsil Nahan,
Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Saran Thakur s/o Late Basakhu, Vill. Unand, P.O. Troh, Teh. Balh, Distt. Mandi (H.P.)
declare that my and my father's names mentioned as "Saran Singh" and "Saran" s/o "Basakhu" in
Panchayat and Revenue records respectively, have changed/corrected as "Saran Thakur s/o Late
Kameshwar alias Basakhu". All concerned to note.

SARAN THAKUR

s/o Late Basakhu,

Vill. Unand, P.O. Troh,

Teh. Balh, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Dharam chand (60 years) s/o Late Sh. Neeru Ram, r/o Vill. & P.O. Ustehar, Teh.
Baijnath, Distt. Kangra (H.P.) declare that my daughter's names is wrongly recorded as Rashi in her
Parivaar Register Nakal of N.P. Ustehar due to mistake. However, my daughter's correct name is
Rakhi. Please note all concerned.

DHARAM CHAND

s/o Late Sh. Neeru Ram,

r/o Vill. & P.O. Ustehar,

Teh. Baijnath, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Jitender Kumar s/o Budhi Nath, r/o Ward No. 2, Village Maniyara, P.O. Pahra, Teh.
Palampur, Kasba Jagehr (674), Distt. Kangra (H.P.)-176 087 declare that my correct name is
"Jitender Kumar", whereas in some of my records it has been incorrectly mentioned as "Jatinder
Kumar". My father's correct name is "Budhi Nath", which has been wrongly recorded as "Budhi

Singh" in certain documents. My correct name is Jitender Kumar and my father's correct name is
Budhi Nath.

JITENDER KUMAR

s/o Budhi Nath,

r/o Ward No. 2, Village Maniyara, P.O. Pahra,

Teh. Palampur, Kasba Jagehr (674), Distt. Kangra (H.P.) 176 087.
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CHANGE OF NAME

I, Priyanka Devi d/o Sh. Balvir Singh, r/o V.P.O. Koti Dhaman, Tehsil Dadahu, Distt.
Sirmaur (H.P.) declare that I have changed the name of my minor daughter from Shareyasi (old
name) to Shreyasi (new name). All concerned please note.

PRIYANKA DEVI

d/o Sh. Balvir Singh,

r/o V.P.O. Koti Dhaman,

Tehsil Dadahu, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Mohd Imran s/o Musharraf Ali Ansari, r/o Devinagar, Distt. Sirmaur (H.P.) declare that I
have changed my name from Imran Ansari to "Mohd Imran". All concerned please note.

MOHD IMRAN
s/o Musharraf Ali Ansari,
r/o Devinagar, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Asha Devi w/o Sh. Sant Ram, r/o Village Delag, P.O. Bakhalag, Tehsil Arki, Distt. Solan
(H.P.)-173 208 declare that I have changed my name from Ashawati (Old Name) to Asha Devi
(New Name). All concerned please may note.

ASHA DEVI

w/o Sh. Sant Ram,

r/o0 Village Delag, P.O. Bakhalag,
Tehsil Arki, Distt. Solan (H.P.)-173 208.

CHANGE OF NAME

I, Sarjan Devi w/o Late. Shri Hari Om, V.P.O. Khashdhar, Tehsil Chirgaon, Distt. Shimla
(H.P.) declare that my name is wrongly mentioned as Sajan Devi in my Aadhar Card No. 5098
7024 8911. Therefore it should be changed to Sarjan Devi in Aadhar Card. Note the relevant
information.

SARJAN DEVI

w/o Late. Shri Hari Om,

V.P.O. Khashdhar,

Tehsil Chirgaon, Distt. Shimla (H.P.).
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CORRECTION OF NAME

I, Sunita Devi w/o Sh. Karam Singh, r/o Village Sunpur (Ward No. 1), P.O. Naura, Tehsil
Dheera, Distt. Kangra (H.P.) declare that in my Aadhar Card my name entered as Sanita Devi

incorrectly. That my correct name is Sunita Devi. Concerned note.
SUNITA DEVI
w/o Sh. Karam Singh,

r/o Village Sunpur (Ward No. 1), P.O. Naura,
Tehsil Dheera, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Krishna Devi w/o No. 916770255 Head Constable Vijay Kumar, r/o Baghni, P.O.
Sidhbari, Tehsil Dharamshala, Distt. Kangra (H.P.) declare that in my husband's BSF service

record my name is wrongly written as Kusum Devi instead of Krishna Devi.
KRISHNA DEVI

w/o Vijay Kumar,
r/o Baghni, P.O. Sidhbari,

Tehsil Dharamshala, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Hardev s/o Kirat Singh, r/o Jhatwari, P.O. Kaloti, Teh. Rohru, Distt. Shimla (H.P.)

declare that name of my son Aarush Thakur is wrongly mentioned as Ayush Thakur in his Aadhar
Card No. 3927 8639 8069. Therefore it should be changed to Aarush Thakur in his Aadhar Card.

HARDEV

s/o Kirat Singh,

r/o Jhatwari, P.O. Kaloti,

Teh. Rohru, Distt. Shimla (H.P.).

Note the relevant information.

CHANGE OF NAME

I, Mohinder Singh s/o Sh. Jagdish Chand, r/o H. No. 227/1, Kundan Ka Bagh, Nahan,
Tehsil Nahan, Distt. Sirmaur (H.P.) declare that I have changed my name from Mahinder Singh to

Mohinder Singh. All concerned please may note.
MOHINDER SINGH
s/o Sh. Jagdish Chand,

r/o H. No. 227/1, Kundan Ka Bagh, Nahan,
Tehsil Nahan, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Prakash Chand s/o Shri Hukmi Nand, Village Koyla, P.O. Rohal, Tehsil Chirgaon, Distt.
Shimla (H.P.) declare that name of my daughter Sanika is wrongly mentioned as Sonika in her
Aadhar Card No. 6985 2034 9107. Therefore it should be changed to Sanika in her Aadhar Card.
Note the relevant information.

PRAKASH CHAND

s/o Shri Hukmi Nand,

Village Koyla, P.O. Rohal,

Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Inder Singh s/o Late Shri Chuhad Singh, r/0 Village Ganwara, P.O. Kangta Failag, Teh.
Dadahu, Distt. Sirmaur (H.P.) declare that my son Vikram Singh's name is registered as Bikram
Singh in his Aadhar Card (8304 2506 2331), which should be corrected and made Vikram Singh.

INDER SINGH

s/o Late Shri Chuhad Singh,

r/o Village Ganwara, P.O. Kangta Failag,
Teh. Dadahu, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Kumari Sakeena aged 44 years d/o Prabdyal and w/o Suresh Kumar, r/o Village
Bandbihar, P.O. Deogran, Teh. Palampur, Distt. Kangra (H.P.) declare that in my Aadhar Card
having No. 7490 5528 1672 my name is wrongly entered as Seema Devi, but as per my
8th marksheet issued by HPBOSE dated 12-06-2000 my correct name is Kumari Sakeena. Note it
all concerned.

KUMARI SAKEENA
d/o Prabdyal and w/o Suresh Kumar,
r/o Village Bandbihar, P.O. Deogran,
Teh. Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Mitra Devi w/o Shri Gopal Singh, r/o Village Pab, P.O. Gundah, Teh. Shillai, Distt.
Sirmaur (H.P.) hereby declare that my correct name is Mitra Devi, but due to mistake, my name is
incorrectly recorded as Mitra Devi in Hindi (Mitro Devi in English) in my Aadhar Card. All
concerned parties please note and correct this.

MITRA DEVI

w/o Shri Gopal Singh,

r/o0 Village Pab, P.O. Gundah,
Teh. Shillai, Distt. Sirmaur (H.P.).
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